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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 7375 of 2019

Ram Kumar And 4 Others

..... Petitioner(s)

Versus

State Of U.P. Thru. Secretary Deptt.Of Social
wefaeAndOrs. Respondent(s)
Counsel for Petitioner(s) : Vinod Kumar
Counsel for Respondent(s) . C.SC.
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

Heard.

This public interest litigation was filed in the year 2019 seeking
construction of Aaganwadi Kendra on gata no.236 instead of gata no. 483.

According to learned Standing Counsel a decision was taken to construct
the Aaganwadi Kendra on gata no. 483 as part of gata no. 236 was
allotted to father of petitioner no. 4 for plantation of trees.

These are matters purely within the domain of authorities. Moreover none
Is present for the petitioners. Therefore we have no reason to interfere in
the matter.

Accordingly, the petition is dismissed.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
January 6, 2026

J. K. Dinkar
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